CeNTRAL AuMINISTRATL Ve THIBUNAL
ALLAHABAD _ BENCH
ALLAHAB 4D

Civil Misc. icgtion NU. 158 of 1993

1n

Criginal Applicgtion No. 1674 of 1992

Allahabad this the__Q9th day of _April 1999

Hon'ble Mr. S. Dayal, Member ( A )
Hon'ble Mr. S.L. Jgin, Member ( J )

Union of India Appli cant
By “dvocate shri N.B. s5ingh
Versus

';,‘_ Gauri shanker Prasad Kespondent

ocate ri j o 1%a dh

ORDER { ral )

By Hon'ble Mr., 5. Daval, Member ( A )
The respondents in O.A. No,1674 of 1992

{r_.____— e A ————— —— ]} e — T
ol

.

between Gauri shanker Prasad Vs. Union of Indias and
others have filed this misc.application for recall of
the direction given to the Director Postsl services,

b Allahsbad to decide the appeal on the ground that it
was not filed or pending before him. This misc.appli-
cation has beeh‘filed for recall of the direction *that

the appeal of the applicant be decided on merits within
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a period of one month from the date of receipt of ke
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\ certified copy of this order from the appl-icant. 1t is
\
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.\ Mentioned in the order ©f appeal that the appeql is
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pending before the Divector Postal services fram 04.11.92
onwards. This order has been passed in the 0.A. in limine
as nodnotices were issued and the respondents in the

O.As who are presently applicant in the .misc.application

hed not been given an opportunity to file any r eply.

2 shri M.K. Upadhyaya, learned counsel for
ther espondents in the misc.applicstion states that the
misc.application is misconceived because the application
is only for recall of the order cof the Tribunal. oecondly
the order does noil place any undue demands on the respon-
dents in 0.A.N0.1674/92 in so much as 1t only require

them to dispose of the appeal filed by the a pplicant,

3e Learned counsel for the applicant in this
misc.application contested the direction of the Tribunal
on the ground that the order was passed on mis-statement
of fact. There was no appeal of 04.11.19Y92 pending
before the r espondents st the time , the directions

in O.A. 1674/92 were given.

4. The only point which remains for con-
sideration is whether appeal may not have been received
by the applicent in this misc.application earlier but
may have been received when the applicsgnt sent it aslong-
with an order of the Court subsequently on 21.12.1992,
should have bheen disposed of by the respondents in

U, A, .1674/92. Or. not .

S. The option befowme us is to recall the

order, hear the entire U.A. and again issue the same

\ /dlrectiu” which the pivision Bench has given earlier
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to be complied albeit eiivma new date for compliance
- of directions of the bivision Bench in that 0.A.

g since the de'l_a:y in filing the appeal
alleged by the applicant in this misc.application is

g ~ not long, we feel it p:’&‘lb‘@ to allow the applicant in
this misc.application to carry out the directions given

'I '.L . by the Tribunal in O.A. 1674 of 1992 within the period

‘ of 2 months from today. -With-these, the misc.application

is gisposed of. |
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